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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL, JAIPWR BEINCH, JAIPUR.(f%>

0.A No.426/93 : Dt. of orders 3,5.94
1. S.C,Paljwal’ s Applicant
Vs
Union of India % Anr, : Respondents
0.A,No0,.427/93
2, Sohan 131 ¢ Applicant
Vs,
Union of Irmlia & Anr, : Respondents
0.,A.N5,428/93
3. Gokul Ram ¢ Applicant
a | Vs.
Union of India &'Anr;' ¢ Respondents /
0.A, No.481/93
4, Lekh-raj Sharma : Applicant
VS.
Union of India & Anr, ¢ Respendents

Mr.A.C.Upadhyay

: Counsel for applicants
"Mr,U0.D.Sharm3 ¢ Counsel for responients
CORAM:

Hon'ble Mr,Gopal Krishmd, Member{Judl,)
. Hon'ble Mr.0.F.Sharma, Member (Adm.)

PER HON' BLE MR.GOPAL KEISHIA, MEMBER(JUDL,).
.

Applicants S.C.Paliwal; Sohan Lal, Gokul Fam and Lekhraj
Sharma,'have filéd these 3applications umler Sec.19 of the Admi- ‘
nistrative Tribunals Act, 1985, praying that the rzeponients
may be directed to tre3t them as Tindal/Packer/CarpenterfSxikar
in the pay scale R,800-1150 ard to pay them arrearcs and conse-
quential benr:f,fits w.,e,f, 15.3.89. \They have 21co pr2yed that
they ma3y be allowed to perform their duties on the above post

pursuant to the order dated 15.3.29 {(Annx.,A-1),

2. All thece applications involve common questions of law
and fact and therefore they are being disposed of by 2 common

order.

N

3. : We have hedrd the ledrned counsel for thefﬁ5EE1§§:§§d
have perused the records.
4. The 3pplicants were promoted on the recommznlations of

A ' , , :
Caghe? the DPC to the posts Tindal/Packer/CarpenterZgikar vile order
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dated 17.7.92. We are of the view that the applicants in these

A

dated 15,3.39 (An :.21). The benefit of the higher post was
grinted w.s,.f. the da2te the officialse aszumed the chiarge of the
et. The 3pplicants had joined their duties on the promoted post
on the same Aate i.c. 15.3.89. The apprlicants were promoted after
h3ving been interviewed anl after having qualified the written
test. However, the order at Aprx,A-1 dated 15.3.2% was cancelled
vide order dated 7.4.89 {Annx.22)., Thereafter, certain incumbents

namely £/5hri Mozi Lal, Ram Copal amd Hrinsrayan, fil=a3 0.A,'

- Mos.395/2%, 394,89 and 513,92 respectively, Which were dizrosed

of by 2n order of this Tribun2l dated 17.7.22, By this decision,
the order &t Annx,A-2 dated 7.4.89 was set aside. As 3 result of

this decicsion dated 17.7.92, &Shri Mozi Lal, Fan Copal &nd Rri-

| narayan werz repromoted to 3 higher scale of p3y. Bat the appli-

cants Were not granted promotion in £pite of the fact that their
names had 23lso figured in the promotion oriers cont2ined in
Anx:.A—l i=ted 15.3.8%, The le2rned counsel for the respondgnta
conterds that thece apprlicante were not promoted sSimply hecause
they have not agitated their cllims at the relevant time before
this Tribunal apl the responients while granting promotion to
/Shri Mozi Lal, Ram Gopal 3nd Harinariyan, had mersly imple-
mznted the order of this Tribun2l dated 17.7.92. The 3pplicants
ara nov 3ggrisved by the decision of the adminiztration dated
24.12.92 {(Annc,A1) since they wers not promoted in spite of the
:ecammenditions of the DPCT for their promotion vide Annc, A1,
The order Aztad 7.4.29 cantelling the promotionszlection iszned

vide offizz memorandum Mo E- m/23,63 el 15.3.29 amd W ,B-2/23,/

Aa
€1 dated 15.3.29 wiz set 151de by the dacigion of thn Trihunal

circumstintes alzo should have been grantad promotion to the
post of Tindal/Packer/Carpenter/Sirtar s the -ice may he, 2as
any discriminition batween the in:umhanbs already promotsd amd

these 3pplicantz would be unre2zondabls and unjust,

P

5. Since the applicantz are 3ggrieved by the order dated
1.12.1992 (Annx.A-4), their applications 3rs rot held to be

barred by limitatio
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6. In wizsw of the discussions made abhovs, we direct the

(1]

reépondents to promqte‘these applicants to the posts of Timial/
Packer/Carpenterﬁgifgﬁr as the case may be, with effact from
15.3.198%, However. the actual benefits of pay on the promot ion

post will be grinted to the applizants from @ period of one ye3ar
preoﬁﬁng the dates of pressntation of their application. In S.C.
‘Paliwal's_cése, the 0.,A, was presented on 15,7.93, therafors he
will be entitled to the benefit pf pay on promotion post from

& 16.7.9§. In Sohan Lal's case, the 3pplication was alsc presen-

ted on the same d3te and theréfore, he will also be entitlad to
the benefit of piy on promotion post from 16.7.92. Similarly in
the case sf Gokul Ram, the application was also prasented on

the came date and therafore, he will 2lso be entitled to the
benefit of pay on promotion post from 16.7.92. In the case of
Lekh am, the 0,A, was preSeﬁtei on.12.2.93 23nd therafore he will
be entitled to the benzfit of pay of the higher promotion post

w.e.f, 13.8.92.

7. The ©.hs are Aisposed of Accordingly with no order 2s

to costs.

% | | |
(0,P,.SHaTmy) _ (Gopal Krishna)

Member(a) . Member (J).




